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Preamblo

Shon tidc and
commdnc€m€'irt

Definitions

I

2

All
ACT

!o constiutE and csublidr s tctchin& resrchoricnled, affliating etrd sctni'
rcsidmial Univorsity by uggrading th aising fuamath Barooh Collcge
(Autonomous) into Jagamath Baooah Uniwrsig ud to Btablish m Opcn and

Distance l-earaing Ccou under this Univcrsiry-

Whcreas it is o@icnt to constituts ad ctoblish a taohing rcscarth
oricnte4 efEliring andi parfalty rtsidantial Univctsity at Jorte by upgpadiry 6c
existing Jagannadr Earoorh Cotlego (Auononous) irto t Univqsity having Open

8Dd Distance klmbg (ODL) facilities aod matlcn cqnc6d fic iEwitt
It is lercby cltrted in the Sssrty'fourth Year of thc Rcpublic of

lndia as follovsr

(l) This Act may be called the Jagannath Barmah University Ad-2023-

(2) It shall como into force d orce.

ln this Act, [nl€ss there is anyrting repugn8nt to tlrc 3ubjcct or oont€xt-

(a) *Affilirbd College" maars a collegc affilid€d to the Unlverity uDdcr

scction 6(iO and scaiou 53;

(b) 'Affilied Imtiutrion' mcrns an instiortion affitied to tbc Uuivcrsity

undcr sccrion 6(iii) and sc.tion 53;

(c) "Board of Shrdies" mcans e Boerd of Strdies consiarted uod€r s*tion
31;

(d) "GmPus- mcans a cempls of tho lagannath Barmah Univcrsity in

diffcrtnt goographicol lmaionc;
(c) "Court" means the Court constitrted undcr scction 25;

(Q "Departncnt'' means an rcademic &Psnrncnt of tlrc Univcrsity -and' ' desilpacd as urch by it with rtfrrcnce to e srbjcct or goup of subjeas

of study in the UnivcrsitY;

(g) "Exccutirrc Counciln urd'Academic Council' mcens tle Exeoutive'-. 
Council and thc Acrdemkr Council constiqrEd usdcr s'Gtion 2E and

section 30, resPcctivcly;

(h) "Faculty" mcans a Faculty of the Uniwrsity;

(i) "Fio$co Committco' means rho Finance Commitbe con*ialcd under

section 39;

O qcovernor' Eerns the Govemor of thc Statp of Assuu

(k) "Graduale- means a degree hotdcr having a bonafi& ccrtificsto ftom thc

Univcrsity;

0) "Hdl' nrurs a unit maintained or rccogrisod by the University in
'-' *[iaU provision is mede for impotting tuto-rid and suprpJcmeatary

inuiuuctions, hotding mcctiogs' Univctsity functims' Gonvocations' €tc'

(m) ..Hostel" mears a unit Of residcnco for rhe studcnrs of tho university
'- ' .riotina by tho University in accordace with the pmvisions of this

Acq

(n)"Librerian"inrclation!ottcUniYeGirymeansal.ibruimoralyother'"' p"t*" t"faing ttrc posr of UU*i-, +pointed o recognised by the

UnivenitY;
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Lcgal &tity of thc 3
University

Upgradation ofthe tl.

cxi*ing laElnrstlt
Brooah Collcge
(Aubndmus) to
Uniwrsity

Proprrty of
Jaganna$ Barooah
Collcge
(Autonomous) lo
be vcscd b the
Univcrsity

5

(o) 'Poat Gnduat Eo.rd" and 'UDdcrGndurtr Boafl mcans tc Pet-
Gridr!& Board urd Under-Gnduae Boald constitutcd nnda lcatioo 33
md r*tion 3f rtspo@6

(p) 'h,rcscribca: mcms pwscribed hy fu Sfitucr, Ordinerrcq Rcgulrtions
or rules mede thcreunde6

(q) ?rincipat" merns lhc Hoad of ar afEliod collegc;

(r) "Selcction Cmrmfttcp' mcans the Solcclion Comniftec codsdtut€d

undcr rcctioa 4l;

(s) 'Stalc Cowmnrcnt" Ecsns 6a Corrcmtrrrt of Assur;

(t) "Stiiutar", "Ordinaace', rnd iBcgulatbns' mcm lto Stefts'
Orrdinsrccs and Rogulations' rcspcaivcly, of tic Univcrsity made under

dris Act;

(u) "Tcac.hors" ocax Prof€ssors, Assooh& hoftsors or Assistalrt
Prcfossct of 6c tJnivertfi

(v) "Univenity' mcans thc Jagrnnath Barooatr Univusity constitrted and

dtablhhd by upgmding thc crising JagErE{h Baoooh Collcge
(Auboomous) into a Uuivrrsity mdcr rhis Act;

(w) 'Ilnfumity Laboranq/' means a labo,rUory mainteincd m managpd by
thc Univcrstty, wh&.r csteblisbcd by il or noq

(x) {Jnivqsity Lihrjf me!!s r library mritrtEind by tb Uniwsity
whether iostitutod by il c not

(y) 'Univerity Pmfcssoi", "AssocisE Pmftssot', or aAssisiant koftssot'
mcms e Professu, m Assocido Proftssorr or an Asslsttd Plofcsm fm
tcanling !d rtsoarch in tho university'

(l) Thc Chancellor, the Vioc-Chrnccllor, the mcmbcr* of the Courg $e
Exccuivo Cmil and tha Adcmic Colrcil ard all pcrsos wb may

hcrcaftcr bccomc slch offrcss or merrbcts, so long rs rh.y contitruG to
hold nrch officc c mombcrship, arc.hertby condinnod a body oorporste

by the nano of *Tb Jrggmaft Batooeh Uniusity ".

(2) Tb Unirrcrrity shCl haw FPGtud suffi ard a conrmoo sl and

sbrll sue .aad bc suod by ttc said namc.

Froor tbc commcnccrnent of dtis Act, the exising Jsgmndh Barooah Collcgc
(Autooo6ow) slrell bc dccmcd o harrc bocn upgradcd !o Jegauatb Bsrcoth
Univorsity. AII aspec{ of tcacning and rcscurh sbalt bc doeidcd by the

Univorsity.

From tlrc datc of commencement of this Acq thc cxisting proporty, lan(
buildings, and aU arc.ts and lidititir of Jrgmdr Broorh Collegp
(Autooomous) shall tc tralsferrcd to thc Jaganneth Emooah UnitrEtrsity'
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Powes oflhc
University

6. The Univrrsity shdl haw the following powcrs, namc$r:-

(D to proeidc for insturtiot in suoh bnnches of huniq including th!' 
Op* and Distancc L€arning (ODL) cousc as rhe Univasity meyttlnk
fii urd t meke provision for rcsearch b stoure edvanc€ment' diffilsion
and c:rtension of knowlodge in all r@er of leaning;

(it) !o cshbllsh witfrin the rmiyG.sity arta or outsid€ frd ua src'h ficld
staliog rnd spccialiccd lsbordfiie and nroh othcr units ftr research

and instsrrtion as arc necoosary fordro findrqance ofcach objctts;

(iii) to affiliglc with it or adrnit b aly of is privilegcs or o recogrisa for eny

purpose, aither in wholc or in port, oy coltcg3 or hstitutbn or mmbcrs
or ioa*t 0rereof, on such lerms and conditious as may, hom time t'o

timg bc pmcribd, and o withdraw srr} affilicisl privileges or
rccognitions;

(iv) to inco'rporate any Pmvirrcialid Cotlegc of 6c Stc as a Comu'tucot
Colloge of the Univqsity with prior approval of thc Govcrnment of
Assm;

(v) to organi$ uld undertrke ocasrural tcaching and exrcnslon

education serviceq

(vi) to bold flrminations, grart ad cooftr dogrcts, diploraas, ccrtifc&g or
other acdqnic dittindiilson pcrsons u/ho-

(a) h,avt prssod a counc of study h tho Ulivesity or in any

affliacd collcgc or

(b) rre teaohers in educarlooal insitutioos undcr cooditions laid

d/orv! in ttc shtuEs,.crdipacos and rcguhtionr and havc parsed

lbe cxaminations ofthc Univertity under likc conditionr, or

(viD

(viii)

(ix)

(x)

(c) have pcsed e oourso of strdy by cone"spondmco o opco' and- - 
distrnce nrodc, wtrcthcr residing within thc tqritfiial
jurisdiction of thc Univcrsity or not' o

(d) havc been registertd by rho Llnivcnig subjoot o such- ' 
coaditions rs niy t" I*O aovm in thc Stmtcs, Ordinmces and

Rcgulations ls GtrtsrDst oandides' bcing pcrsons rcsiding

wi6in the torribid units !o whir:lr thc aouus ofthe University

exrcnd;

lo confer hooorary degrccs c o&er distioctions;

to grEt such diplomas and b fovide such tecturcc and iutnrctiong for

p"ioo. oot being trrcmbcrs of the Unlvarsiry, as dlc Uaivrrsity may

determirc;

to dcprive or withdraw any dogreeq diplomas' catiftcalcs or other

di*ini*ions gnned to or sdfsrcd up@ by lhe UDivrsity fa good and

sufficicnt c.lrs
to propos€ to tlre Governrncnt for cFedion of such mching
adminiitrative ild other pcs as the Univtrsity rnay dcom mccssary

fiom time to timp and to mlc appointmcnu thorcto afrcr ttrc posts hat

been crcatcd by rtro Gorernment of Assam, and due approvrl is
acconded fot rtcruiucat
to tEoo[Eizc and ag,Point crninent scholrr in their rcspcctirc fields as

'Profe.ior of Prac{'ci", "Yisiting faculties",'Trcfessor Emcritus";
(o
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(xO

(xllD
(xiv)

(n)

(xO

(nvii)

(xviii)

(xix)

(xx)

(ErD

(?qir)

(lmiii)

(nxiv)

(xxv)

(rrvi)

(xvii)

to appoiu c ltcopise Pcrsm 8s ProfrNors' Asoci& Proftsstrs'
Assifrd noesson or dcrrvirc rs EIcI€ls of dF Lhi'rqsity only
igdnst postr soctioncd by ltp Stce Gottmncnq
to itrstitrtc drd run d fellorwhipx schhrhipq orhibitions md pizes;

to rogulde end cofmc dl*iptirr amory studcora and omplrytcs of tbo

Universiry ord to trkc srrch disciplinry ncrrras in this rugrrd' as may

bcdeemcdmryi
tomakc arrangcmens to ptom6lhe heelth and geocral

welfue of strdarts of thc Univrrsity;

m dcmminc conditims ard makc provision to conduct cntt ncc

oxsninrtions for admission into thc Uttivcrsity;

to coop€rar or colhborae vilh any other Univstlties' arthotitics or
rsEGhdG" q dly odlcr pubfic c Flv c body having F[Poccs dd
objcctivu similu to the of ttc Utrivclsity or rypotr qE 

.or tnor!
raFtsffitiycs of thc Uni*rsities b !c't uPon rny crrch body' aahority or

riochion for suclr prpcs, a mly bc rgreod upqt' on such Etm3 m'l
condldons, as may bG prcluibed tom tlrrc to time;

Io ctta hto a cffilr, c MolJ a agencnt with my Ohcr orgmizrim or

insrfu.nion, rocognizcd by tlrc Oovcrunenr of tndia, Gorcmtnctrt of Asaqt
ad my othcr sEtc f6 th tilrsftr of bwlcdgc eod

techroligr ou rryelt{elincd tor:ns and corditions !o nisc fin& for thc

Univcrsifr, for rechnical collaboration urd rny olbcr co[6ordion with due

appronal of Govcrumt ofAlsdt;

to qntlr i o arry a8rllmlt ftr rhc incorpcaion in tbc Univctsily of any

oo,J iJimrio"i oia tu taldng ov.r i6 riihtt' proPodios ald llabflitics and

for any &r purpe mt ttFEruDT to lhb Aot vith trior approval of tht
cr'owmme of Assatr;

dcrnzrd od ttcciv€ Fynear of $ch ftca gnd o{rcr chagcs. as mty bc

orcscsecd ftom tiflE'to rime -A to hold' fim!89 ud dispoco of any
'rno-tfr * knmorrablc ittcludfuA mst or €'dorurd proFty siddn or

,r.ta" frG G**y si f* O. inpo* tr obiG.rs of fte univur3ity 8rd 
-to

i;-;t-f,rtdt lp*ttir,g iuci, pno'pcrti ir $ch marffi' as the

Unhrcrsity thitrlc fiq

to purdusc ! Foporty frr frrtcring thc ceuse and objoctive of tho

University;

o mainrain bank acoomts in tlc nruc of ttn Univmity;

to rcc?ive gratrB tom SaE sd Ccntsal Govgrmon! Univcr$ty Grants

Cmmisio4 and my priwo or ccntral Govcrmat egcncic' as

gcscribcd in StahltGs, Oldinrnc€B or Rulcs;

to provido for tle bcncfit of lB membcro, suoh parsion q p[fl'ldcnt fimd

as tfu Univcsity mry deaa fiq

to borow with ttro apprcvrt otrtho Star GovcrrrrrcG on thc scurrity of
uairrc.rsity propcrty, money frr tbe prposcs of thc Uniwrsity;

to prwirc fG lhc FimirE, rqroductior ad publhxion of rcscarch

a"tivitioC

to do dl grrch othc lcts ,rd things, wtodcr inaidcntal o 6e powcrs

aforesaid or not, as may bc rcquired in ordor to firidrer ths objcctives of
thc Univorsity.
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JurMiction 7 Ttejurisdiotioc of Jaerrrnd Bdofifi University sball ostard tfuougboot the
Sur of Assam and Sall GxteDd to 60 utas and coltcges and rcsqch and
aqedmcml satims or other inrtitrrdos and adtoritios of Uniwdty ttrd
other coasfuiart lmis of 6e Univctsity wtich arc under tho fitll maragcrcot
and conrot of thc Univcrsity.

The Univcrsity shall bc o,pcu to evcryonc rcgodlcss of gatder, racc c crccd- It
shall nd bo lawful for thc University b adoPt or iEposc oo any Pctson srry test
wluooovtr of rdigious bclief c po&ssion to srtiile hin to be adEitEd to h
as a teacher or as a studrot s b hold ey ofte theloin' c to gtldtldo or b
enjoy or orercisc any prrticulu boaefrcioo acccpted by thc Unirtrslty, wherc

sudl tcs is oa& a conditioo thrrcof by any teshmentsry or orther inrruneot
creating such bcncfrction.

The following slull be ho OfIrc.crs of the Uuivorsityi
() fhe Charcellor,

(ii) Th€Vicc-Chrncclhc

(iD lheR€isEa$
(iv) AcadornicBegistaq
(v) Coatroller of Exrminat'dts;
(vD Daputy Cronuollcr of Eraminat'tons;

(viD TtcDGE4 StrdentWclfue;
(viii) Finance OFroo4 od
(ix) Such dE pcrsons in tho scrvicl of tto LJniwrsity as may bc &chd

by tLo *cs to bc tto orffiocts of the University'
(1) fte Oovcmor ofAssam alrall bc tho Chanccllor oftbe University'

(2) Tfic Charcdlor, whea Proocrt, stnll preside ovor the meeting of thc

Coqrt ud Convocation of thc lJniversity.

(l) Tlte Cbenc6llor Crall herc fho powct to casc an irspcttiorf byhimsclfor
by suc.h p€rson or P.iloEl 

'6 
hc may dlrccf' tho propcrtics of the

uniwsity, ic buitdiiUs laboratories and GquiPmcnt and Collcgcs or

Iostiluflons fi C.ltca rminrincd by $c Uni'/crsity and alro of thc

examindions, ttdting ed ohcr uorks condrgcd a dooc by thc

Uni'ret ity 
"rU 

ro c.ruJan eoquiry b b. Esde in likc manncr io rtsPecl of
rny nult€r cdrE tGd widr thc Univcrsiry.

(2) The Ctunacllor shall, in ovcry such casq givo noticg to trc B<ecutiw
'-' co,o*it otlit inention o cauic m inspccrion or enquiry to be nadq ad

dto Eo.udo Counsil slrall be entidcd to ryPohl t rcprcsentativo utho

.utt tt"* thc At ty aod right o be ptscm ard bc heud d srch itspcaion

ot soquhY.
(3) The Chrncellor may address the Vicc Chrtrellor lvith rrftrencc to thc
-' &rft oi such irsFcdon ud arqriry, ana thc V!c9 Cluttccllor shall

communlcdc to rlrc Executive Couneii thc vicws of thc Chanccllor wilh

.r* .avi.e r the Chancellor mry offrr upon ttre action b bo talcn

lhcllon,

a.ll Thc Excoutivc Corncil eirall conmmlc.te ftrough the Vloc Cb$ccllor to
t '' Fcfi;lor such aclion, if mn as It is propced to tlko or has boen

takcn upon the resrh of srch im@im or €nquiry'

University to be
open to all

Offiomof6e
Univ*sity

Chanccllor t0.

Powrs srd Duths I l'.
of thc Chancellor

t

9
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Vico-Chancollo 12.

Polrrrs rnd Dsies of 13.

Vico{barcblhr

(5) Wtcrr thc hoqrdrc Coorcil, whhh a rcaeonrhh timc, dcs not tatp
rrtion to thc sdifaction of the Charcollor, thc ehrocellor ,"y, d",
cmsldoring_ ey ophrEloo fimished or rctrEs€trhtiotr n d"-UV no
F,xccrtivc Corrncil, irgue srd dkeotions as iu nrry thi"k fiq edt tho
Ex*uiw Cosncil drdl be bound b comply widr sich dircctioos.

(Q erycm ttat may bc ircnned in conacction wtfi such insp€ction or
enquiry and c€rtffi as suot ty thc Chrnccllor ahall bo a chrgc on ttre
Univcrsity.

(7) The Chancollor shall have such othcr powers rs may be conftrred on
him by m unrbr thc povisfu:ns of this Act

(t) Tho CheccUor, rs$o Itr rd Oflhc Unirarsity, dull barrc tho ponrr to
susp€ud tto rativiti,Es of 6o vcious arfrrqitics of tte Univasity ac
and when circumgtmccs ao darmd and vest all powers ard ffsrctior!
of ticsc authoritie in his o*a hend or to conro! 0re efrairs of tfic
sdority or authoridcs so suspcnded in such E ,mor and for such a
pcriod as dcomcd fit andrtasomablo by hin-

(l) The Chncellor shall rppoiot thc Vicc-Cbancollc on tte
rccomuctrdation of rn Advisay Borrd constitrod by rto Chanceflor
fcn the prposc urd cmsistiag of thrrc omtsrc of wh6o tho
Exastrive Core $all elet ooc mtmbs, tlre Strb Goveromcst shdl
noniDde one membcf, and thc Chrncellor shall Eomin8tc ono
member. Tbe Chrncello,r sbrll appoint onc of tlran as Chairom of thc
Advisory Board.

(2) Thc Advbry Bolrd shalt reoommend a pancl of nsoc6 of thr€c
pslsons to thc Chancollor, ndo may appoht ooc of fto rccfficnded
pcrsonr as Vico4hnccllor. If thc Chancclh,t does not ryporc ary of
tho pcrron rccoomeded by tto Advisory Borrd, hc uiay call for a
ftchrcomneoddioo.

(3) Thc VieChncollor chrill bo r full.time officor of tho Udvmity who
shall hold offico for a period of fire yerrs and dlall bc eligibh fc r>
sppoitucnt md qhill rtttt m tho dc hc auains tho ;ge of 70 ycars.

(4) Wfarvet fhere ir any tcmpauy vacancy in tlrc Oficc of thc Vic+
Chancdlor by roasoos for lcavg illncss or other causcs, the Chsmalhtr
shall makc cuch othcr arrog@ts as hc nry lhint El for mcisiag
the powers and performing tho durics of the Vioo.Ctranccllor during
the rbccnce.

(5) The Ctanceffor shall dcrrminc 0re mlumcnts ad oth€r tefirs EDd

condrtions of sorvica of thc Vic+Chancellq, pmvided tfiat tho salry
of thc Vicc-Chsrcolbr drall not bc less rll'tr Rs. 75qxy- pcr montb, as
rwiscd fiom timo to timc and all orhcr rllowances as aro adnrissible
uodor relevant rulcs.

(l) Ths Yir:e4hmocllor 6all bc thc prrncryil exccr[ivc and acodcmic
offiocr of the University aod shall in ttc etscnce of tho Chanccllor,
pmcldo at meotinp of lhc Oourt aod Coovocdioa of te Univcrrsity.
Hs shdl bc gn oxollicio Ecmbcr atrd €hrirrnan of the Exccrtiw
Council, thc $mding Financo Cmaiutc, thc coslruc*ioo
Comittog ad thc Acrdmic Couoil md shrl bc entitlad b b.
prcseut md to spo* u any mcaing of my uthority or oftor body of
tbo Univorsity, wheo prcscrtr, ho ohall prcside oter all such meslin$.
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Registrar t4.

Power and Dutics of 15.
the Registsar

€) It shall be the duty of fie Vioc.Charcllm to oase ther fu povisions
of dris Act, the Statrbs, th. Ordinarrcos iad the Regdttiong rc duly
okved.

(3) The Vioo4harrccllor sball hrvs thc powq to cotrvcoc dingc of tho

Corr! the Executive Courcil, tho Aoademlo Council, tho Finance
Committco md tfte Constsuctioo Courmittcc.

(4) In any om.rgurcy, which in tho opinim of 0rc ViceChooollor,
requirs imnedie agion o ba takcn, tho VicaChurccllor shdl takc

such acdon ae dccmed nesEssary, and shtlt at tbo crlicsf op,portunity,
rtport his aaion o thc ardtority or odrcr body cfro a Yrti:h ia the

ordinrry coursg wuld b8rc &olt wtlh dtemrttcr.

(5) Whcn any $cli acdm l*'crt by the Vicadhancellcr affecs any penon

in rhc scrvie of the Univesity, such porsm rhall bc entitled to prcfor

ar appoal to tfoc Exec[tiw Courrcil ltuoug! fu offics' eultority or
oth€r body of tll€ University within rhirty days fioln the data on which
such action is oommunicstod to him.

(6) The Vico{hancellq shall give cffect to any ordcr of thc Exccutive
Council rcgarding fte eppointmcnq dismissal or suspension of an
offica or E tescher of the University or regarding the recognition c
wifrdrawal of the recogrition of any such tcachcr. He shall exercis
gcneral control ia lhc Univorsity.He shdl bc rcponsible ftE the
mainrcnence of the discipline ofthe University.

(7) The Vice Chaacellor shall exercisc such oftEr powers as may be
prescribed by the Statulcs and Ordinances.

(l) The Rcgistror shrll bc appointed by Ihe Executive Council on such
lenms, condilions and rcorumntions as may be prtscribed,

(2) The term ofthe Regisurr shall be for five yearq but he may be oligible
for re-.ppoint0ent.

(3) The Rcgistrar shall be the Bxofficio Secreary of thc Courl, Erocutive
Counci! and Constuction Committce. AII mmmuricarions. in
general, to be addrs;od !o and on behalf of thc Univerrity shall bc in
thc name of the Registra.

Tho pbwers ard duti6 ofthe Rogistrar shall be the following namely:-

(D to be fte custodian of the rccords, commou seal, and such other
property of the Univercity c the Executivc Couscil shsll oommit o his
charge and to manage such propcrtics;

(ii) to sign and verif, all appointmentq coracts and agroements made on
Mralf of the Univcrsity rnd 10 aol as Secrctary of such otLer
Committces as may bc prescdbd by the Statut6;

(iiD to conduct tho official corrcspondence bctween tho Court ad thc
Executive Council;

(iv) to issrrc all noticcs of coorrcning meetings of all such Comninew or
Counoils or Boards ofrvtbh he is the Sccrt{ary;

(v) to arrinte for and corducl the examitation of thc University till such
tirc wlren the tJniversity appoints othcr officcr* if any, for this
purposc;

(vi) to perbrm such ot[er wrxk as may, from time to timo, bc prwribcd
by the Brecutive Councit;
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Contmller of
Exmrinatiom

16.

Dcputy Controller of 17.
Bxaminations

Academic Regisaar t 8.

Dean of
Students

Welfarc

19.

Director of
Open and Distanoe
l"eamfug

Directors

Tern of Dems ard
Directors

TheFinanccOffier

(vii) lo rcpr.sent lhe Universiry in any Court of Law and to sue any Party
for any linbility to rhe Univcrsity and fucach of irny contart entr*ed
into with th€ university,

(l) Tho Controller of ExeErlnrtiirfls .shdll be t full-timc sahnicd officer of
ho University and shalt be appointed by tho Exmutive Council on a
Arl+imc bas's;

(2) It sha[ be the duty of the Cotrtroller of Examination to hold various

exminations of the Unive$ity and its mnstitrent and afiiliated
Collegq

(3) The CqrEoller of Examinations shall bc ,$e f,ffiority to hold

oominations and ensure thet Orc nesrrls ate declgtd in time'

The Deputy Controtter of Examinations shall bc o full'lime salaried olficcr of
the University and shall be aPpoiared by tho Executive Council m n firll-time

basis.

(l ) The Academic R%istilr dratl be appolntcd by the Registrar on

rtcomrnendation of tfie Executive Counoil, IIc shdl be the S€cr@ry

of the Acadcnric Cooncil and shalt be respoosible for preparation of
curiculum, sylhbut and tcxt book for difhmnt sourscs of the

Univcrsity. The term oftbe Academic R€glst ar slrall ba for fivc years

ttrt may bc r€aPPointed if hund eligible-

(2) The Academic Rcgsu'rr Sall support tho Vice Charrcellor and the

Registrar on all academic maners.

Tho Executive Counoil slrall appoint tho Dean of Stu&nts Welfare ftom

among the ProfesorslAsociate Professors of the University.

20. Ite Executivc Council shall appoint the Direaor for the Dircctralc of Open
ud Distaucc kudng from aoong fte hofesso,rdAssociate kofcssqs of ths

University.

21. The Execrrriw Council shall appoint DirEsors for dlfferent Mr[ti or Inbn
Disciplinary prograrnmes.

22. Th€ tom of ltc Dcans and Dircctorg.of thc UnivErsity sht bo for r priod of
three !,tals.

23- (1) The Fbancc Offiocr shall bc a firll-time .ealuicd olEccr of rhe

Univcrsity and shall be amointod by thc Execttivc Council m a ftll-
torm bosi!.

(2) Tlto Finance Officcr shdl exrroisc gencrel supcrvision ovcr the firnds
of the Uniyorsity and edvice in rtggd to fts findtoial policy. He *l'dl
ba rspmsible for tlre prrporatior of ttc. balanco *reet at lh cnd of
oach finarrcial year.

(3) Subject b dio contol of tbc Excortivc Council ho shall rmnage tfie
invcstmentr of the University and be rsponsiblc fot prcrparing aod
prEshting thc anuuat Esdmdes and statsmonts of accouaB qnd for
prop€r rtr iftEnoacc oftts ftnds.

Subject to fic ponut gf dle Executive Csrmcil, the Finanoo OdEcor

drdl hc rosporsibh fc msrring tlrd all expcrdihr-e is inorrcd for ihe
purposos for which ttey are gencraed.

Thc Finance Offieer shrll exerciso suct der pomrs as may be

p,rescribed by tho Statut6 and the Ordinano8s.

(1)

(5)
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Authoritics ofthe
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24

,s

(O The officar shall bc responeiblc fc ihe auditing of accoma of the

Univ€rsity at least onoc in cvuy year and at htcrval of not Eorc 68n
fifteon monils and ihe auifit dral bc done ty Comptrcller aod Audits
Geaeral oflndic

Prodded lhat tho Chaocollor may, on the recommcoddion of lhc
Exccutive Cormcit in tho case of a casugl vaDrncy' msy ask the

Registraro pcrform the dtrticsof Finarcc Officer.

The following shalt be the authorities of tbe Univcnity:-

(i) Tho Courg

(iD The Becutive Councili

(iii) The Aqdemio Council;,

(iv) The Rasearch Cottucit;

(v) The Poct-GraduatE Boart

(vi) The Undor4iraduao Board;

(vii) Tho Boad of Studics;

(viii) Thc Finanoe Conrtrittee;

(ix) Tho Selrctioo Committem;

(x) Such o6er authorities as may bo declared by dro Sturtes to bo tto
auhorides of rfie Univemiry'

( I ) Tlre Court shall constitute of6c following mcrnbers' namoly+-

(A) Er - ofildo Mcobe r :-
(i) Ttre Charcellor,

(ifl ThcviccChmcollo;

(iii) The Ministcr ofEducdion' Assan;

(tu) Tho Registre;

(v) The Academio Rcgisrar;

(vi) The Conboller of Brminations;

(vii) The Financc Officcr,

(viii) All Deans of ths UniversitY;

(ix) AIl Dirsetors of thc University;

(x) The Sihior{ost S€cretary to fte Government of Arsam

in flre Higlrer Blucaion Dqartmont;

(xi) Tbc Director of Higher Educodoq Asam;

(xii) The Dfuctc ofTcohnical EducUion, Assrn;

(xiii) Tbo Dircctor of Medical &lucaion and Resc*olr,
Assam;

(xiv) 
. 
The Dircstor of Agricutturg Assam;

(xv) Thc Dfueuor of Animal ilushandry and Vaerinary,
Assani

(xvi) The Vioe4harrcollc of ths Dibrugarh Univcrsity;

(xvii) The Vico-ChanccUor of the Cauhati University;
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Powers srd Dutie of 27.

the Court

(xviii) The Dire.tor, Informatirn md Tochologr, Elecbonics
and Comrnunimion;

(xix) Two mmrbers nomincd !y thc F.nocutive Corncil;

(lx) Onattiril of dro Principals of thc Dcgrce Colloges
sffiliefcd b ftc Universip, d a timo, by election Aom
snongst theEsclve8 end Sall rEtir€ rfte- c,rey thto
Fatg is fhc mamcr prcscribod by tho SiofrrEE

(roti) ttno Hcads of thc Academic DcprfficnE of Jrglflndr
Baroooh llnirtrsIty (to be selpcted m the basis of
scoioity).

@) OttorMerben:-
(urii) two persms distryuislrcd in Lierdrnc, law' Medioinc,

Sciocc, Bginccriug Tcclrnologl, Commcr,cc Public
life ac., rcminancd by dre Chancellc;

(xxui) trrc membcm (oe fomalc) of the Jagannatt Barooah
University Aluuli (to be aominatod I the Chanccllor);

{niv) two with good rccods 6 ba olet{cd by
the Pos{iraduatg Stdots of thc Univonity Aom
arnongst tlranselvcs:

Prcvidod fiat a stdonr to bc oleced must bavc bea a
stu&nt of the LBriversity for at hast orc lrefi frbf to his
eleotion.

Oq.v) two rcprcrfltstives from Assam t*girladvc As*mbly to
be scl*ted by thc Hon'ble Speakcr.

(2) Save as otherqriss provided and orccpt that exoftcio lneqbers and
surdcnt membet8, all o.thr mcmtss Sall hold officc fo a Period of
thrco ysars from thc &te of rheir eloction or nomination, as fiE coEo

maybc:

Provided thd rc pergoo uominarcd or ilocted iE his c€poeity as

a mmbcr of a particular body or as toldcr of a parliculr
appointmcot shatl to a rrcrnbcr aftcr he ccascs o be a munber of
that body or htildcr of tha appoinnrrotrt as thessc may bc:

Pmvidcd finther ttrat rny mernbcr clc*d or nmiaibd undcr

clausa (xxiv) shall hold officc for a periotl ofone ycfi orly fram tho

dtb of his election or nomination, as tho caso may bc' tlo shdl s€se
to be a nrember of tlre Court on his ceasing to be a sardent of the

University.

(3) Whm a person ccos b tG a rrmbtr of frG CouB he slull c€aso to

bo a mernber of any of thc arlhotitics or oor nitlces of tho

Uaivcrsity of which hc may happcn to be a membcr by virtue of drc

marbership of the Court.

(4) Wi& the approval of the Cou4. the Vice Chsrcellor 'rnry rcmove an
plectd or sclected momber.

The Court s-hell nEGt d tesst tlvice a yi:ar or s dato or dstes to be fixed by

tbYicc Chancellor. One such ffitidg shall be hcld in Juury and shall be

callcd tbo Amud 6€nent M@ting. The Court may also 
'ncet 

8t such timcs,

as it mry frou tirc to tfune dct€rmine.

Subj*t to the provisions of this Act tho Corxt chall haw the following

powers aod drtrie+ ntnelY:-
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(r)

(o

(iii)

(rv)

(t)

(A)

to tovibq Aom timo to timo, thc broad policios ud progranmee of
the Univenity and suggost nrcasurrr for tle improvemat and
dovelo,pnent of sudr polioils, proglmnsc, worb d odra r&irs;
o conrider the aururl reporg the annual acoounts, tho autfit rcport
aod fu .$afcf,ffi of tlrc financial dstirut€s for the cnsuing year, to
approvc rhc ffnanciel cstimarcs, with such oonmeDt$ if my, to
.rprcss its vic*s oo tho "nnml rcport ad o.ugrst soch ltreasEtq
,s it may be de€rr d propor on thc mficrs corcred by &ein;
to apprcvg vith or without modifications, tlrc Staurtgs submfted by
thc Exccrtive Couoil:

Provided that befrfo mdftg ary nodiffoation to thc Sbfuirs
submited by the Exccutivr Cowlcil, fts Executire Council slult be
given an oppfitutrity to colsid€r tie modificetioDs proposod by tlre
Court rrd thc Court dull conslder lto opinion oxpcssod by thc
Exccutive Comcil on such Eodificatioos.

b mmidor thc mnud hnlanca shet prEeard d the otd of cach
finaocist yea ht not hler tlun six months ftom tha eod of such
financial ye{, along wi6 tfic Rcccrpts and Pafrat Accoust ard
lnmuro and Expcnditurc Account, all of which should be in
confunity with thc cxistitrg E@ounting practicts as uotified froE
timc to timc by various ovtrsiglt commirces md thc Government of
Arsan These should be held up for rcvicw by thc Finerrce
Cornnifiee before it is placcd for scnriny by tho &acutive Council
and then for alprovrl by tc Cort Such audit rEpoirt, alomg witt tbc
audited financial staEneots, shall form part of dre Annual Rcport of
the Uafrenity and shall be plasad in tho house of thc Assam
I cgr.hdvc Ascmbly.

Tho Exccttirrc Council slull bc tho orecutive body of the University.
It shall consist of the fotlowing mcmbers, namcly:-

EX.-OFFICIOMEMBEIS:-
(i) ThcYice.Chancello6

(ii) l-te Regists r;

(iii) AoademioRcgisrar;.

(iv) Tvo Members of Assam Logisldive Assanbly;

(v) Thc Dircctor of Highcr Education, Aisam;

(vi) Thc Dircdor ofTechnical Edtrcation, Assm;

(viD Thc Director of lt{cdieal Educatiotr, Assam;

(viii) The Diactor of Agriculuro, Assrm;

(ix) The Dircctor of Animal Husban&y & Veerrinry, Assan;

(x) orp Principal of a Ibgrce Collegc afFrtiaed widr the

Uuiversity, al r timc, selccted by eloction fom anongst
thomselvi* aud Sall rctira aftcr cvcry ttrce ycars in the

maaner as may be pccrribcd by t1e Ssltutes;

(xi) Two Heads of Dcpilurcns of lhc Utrtv€nity wlto .ate
Pro&ssordAssoc.irng Profussors, to bc chocen by lho Vic,e-

Chaacelhr by t@6ott rccording ro scniority for a pa'iod of
two years;
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(xii) Trrc ncrrbcrs h be eler*txl by th Court fiom adngst ib
nrmbers et iE Ahnual Geneml il{oefug othcr than
employces ad strdents offie Un$venity;

(B) OI,IEERMEMEERS--
(xlID 1\+o dlstinguishcd acadcmhiry of rhc drliG yficrp lhe

Univemfty is situaed b bc ool[iDdcd by thc Gclrnmont
(xiv) T*o mcmbas (ooc femlo) fiom Jagamath Baooah Colloge

(Autonosrouty Jrggufr Barooah Uaivercity Alwrnl (to be
nominaeit by ttrc Vicc Chancellor),

(xv) One 'Pmfesorof hacticc' to bo nomindcd by tho Goveruor;

(rO Onc sroasfut cntcFfiar to bc DoniDaEd.by lhc Go\r!fild.

(2) Snro as oth*sise Fovidcq sld orcqpt fhe or+frcio rqnbcrs, all
oth€r memb*s drall hold office for a perioa of ducs yefis fiom tho
doe of thch cloctiotr or oomindiol, as 

-the 
casa may be-r

PmJidrd-tmt no p€rson mminaEd or el€@d in his qpaoity
as a.ucmber_of r porticular body or as a tolder of a pariicutr
appointmcot shall bc r nrember a&r hc coars to bo a ocmbcr of
thc body or holdcr of ttat appoiruronL ar tho crsc may be.

(3) WhGn a persm co-m to bc a memba of tho hacrrtivo Corncil, [e
shall cease to be a mombcr ofany of ttc authoritios sftlre Uniwrsity

"l$1!l ho may tuppeo. o bc a rncrrbcr by virtue of his rncmbcrdrii
of thc Executivo Courpil.

(l) The Exccuriw Coumil shall hold, cofol and administpr the
popary ard ftrnds of the Uhiv€rsity md shall amoint a Financc
Commiftco to ldvise it on mrttcrs of finencc ii"rn*ing of six
members, of rphom the Yic+Clunccllor sboll ba tlro Chrfomaq the
Finrec Ofrrcer shall be tho Sccretrry and the othcr four mombers
shdl be rppoinhd as folloursr
(i) two mefl$ers to bc electad by thc Exeortive Corcil Rofii

among ir memberr and;

(iD tc , mcmbas arv b bc Eminard by lbe StatE Gorrrnmcm,
olro fom thc Finance Utpttmcnt atrd tb oltcr frc,m the
Hithcr Btluceti@ Dcpaftm€at ofthc Statc Govcrnmcnt.

(2) It shall do dl ace appertainfurg or .inoilcotat to tto cqrstructiotr of
buiHhgs, roads, tedo, pipclioes and o6cr stucturce of the
Univqrlty and, for tt purposc, $all ap@t a Ccnsttdiou
Committee ooosirdng of sevcn mombom of whom the Vic+
Chamellor shdl bE rfo Chairman, tho ltpgista strnll bo 6e
Sccrttrry, the Finanoc Offica, a mcnrbcr md rbc runaining bur
mcmhers stall bc appointed from among tro mcmbem of rhe
Brecurive Council with portef to ccopt cxFrts as mc bcr3 who
shall havc no poqrer to vote:

Prcvided drd at torst om mcrnbq of drc Committcc slrall be
appoiued from amongst the Eambem clested to the Execrtiw
Counoil by rb Court

(3) It shdl dcumine ttre lbrm and rtgulate rhe u* ofrhe Cmmon Seal
of ihc Univcrsity.

(4) Il slEll lay tefon thc Stitc Govcmraent maually a full stahmcnt of
thc fimncial requiremcnr ofthc University.
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(5) It shill admini*er tlnds plaoed at ttre disposaf of the Uoivcrsity ftr
ony specific purpose, including thoso givcn for trc purpooe of
buildingq roods, tiltls, pipclincs and othcr sauctrrta of the
IJn iversity.

(6) Suffcct to the pmvisions of fiis Act ard &e Staug md also AeE
erd Rutcc of thc stats Govt, of Assaq it Salt appoim thc o,fficcrs
(ottEr drrn tlre Charcetlor and ihe Yicc Chaellor), teacher+ offica
and tcchnical *aff ard othcr cmployees of tte Univorsity 'and defure

th€fu dutics and conditions of *rvicc end drall provide fo thc filling
up of lcmporary vrcancics'

(7) It stall have the pffier to accept, on beialf of ftc Univ*sity,
bcquosts, qrdorvmsnts, donations or tssnsf,er of my movable or

imnovablc pmperty-

(t) It sha[ anangs fu tolding/conducting oominatiom of the

University rntl pubtishhg the resutts.

(9) lt shall, subjoct to &e powers confenod by this Act 
-on 

ihc Vice' - 
Ctranceilor, 

-regulate 
and d*rminc all ustteis rmdcr this Aot

conceming the-Uninersiry in acmrdanct with this Act, rhe Sffitts
rnil the ffiinmcos:

Provided that th Exeputive Courcil shall take no aotion with

rEspect to the numbers, quatificarions 9r cryluments of tedrcrs

without consultcion widr thc Aoadernio Corurcil'

(10) The Executive Camcit shall be thc auilrority to tlcciik o[ mattsrs
' -' ifrrca to the examination, affrlhtion' rcmo[otdioll' pronotion' aod

appointmcotofbodr regulr and conEeEal satr

(ll) It fiill encrcise all otfier polrcrs of lhe Univcrsity' of rfrish no- 
speific prcvisioos hovo been made in thie Acr or 'in tlp Statutcs'

(t) Tho Acadcmic Council shall consist of tho following membemr

(A) EX-OFFIflOIffiMBERST
(l) TheYieChanccllo;

(ii) Th6 kgistraq

(iii) AcadcmicRegistraq

(iv) Ihe DiFCtd of Higher Eduostion, Assan;

(v) The Direotor ofTeohrdoal Edncatioq Assam;

(Yi) Tlrt Dire{tot of Medical BhrcaEon aod Rpscarch' Assm;

(vii) The Dircciorof Agticulturc Assam;

(viii) Tho Dirccic of Anirnl Ilrsbandry ard Vcuinary, Assut;

(ix) The Ditlotor, Information Techrolory, Electmics and
'Conrmunication;

(x) The Professo6 of tho UniYeGitY;

(x0 The Assochb Proftssors of the Univcrsity u'ho m llsaik of
the teehing DeParrments;

(xiD Librarian ofihe UniwnitY;
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31.

(riiil Or Principol of r DGgB. College affilirted *ilh lbs
IJaiversity, nouhabd by the Mcc Chmcollor.fc r Friod df
tiltc rtaorg

@) OTEERMEMBERS:-
(xiv) A aarimum of 6rco p<sons pmcssiqg clrpcrl lnowbQr in

sut octs hrving rlkrecc b fic Ulir4rsity Sdl bE
' nomirar€d by ltc ViceCham€tlor b rho Acrdcmic Conoil.

(xv) Two p.rsor! to bo olcclcd by thc Corfi who :EE rot
employtc or *rdems of the Unircrsity; and

(xvi) Two mfi$err (orc faralc) of thc IagsDnrtb Bmooah
Collcgc (Aforolnour) or lagannatt Barooah Universlty
Alumni (o bo aomindcd by lhc Vtuo C'hancdlc).

A) Savo as o(hmvise gpvido( and ex@ iho q<ofrcio ocmbcrs, all
other members shall hold officc fur a pcriod of threc yean from the
datc of their clectim or nornination rs fic esc may bc.

(3) Wtrern a pcrur c€asos to bc a racmbcr of ftc Acadcmtc Cormoil. hc
&all cotsc o be r mcurba of aty of trc uttqitics of th! Univ€Gity
of which hc may hppcn to bc a mcmber by virtue of bls membenlrip
of tho Acrdanic Coumil.

Powers oFth? Academic Comcik-

Thc Acadcmic Corncil shall fiavc thc following polrcrs, nsnclyr
(D

Gi)

(ti1

(w)

(v)

(vi)

(vii)

(viD

(ix)

to mrkc popords to tho Exccudve Council for thc institution of
Professonhip, Assooirto Professorshh, Asslstlnt Profcsscship c
oth* tcaching post$ ud ia rcgrrd to tlrc dutics and omoluments
lhcllot
b sbmit to lhc Executivc Courcil drd Rquhddrs rtgrditrg
mc$odr lod manncr of conducting cxamimrion* trcMing *tting
up of Modsaioo Borrdr and to awrrd Fellowshipg Scholarshipo,
Mcdalr rnd cnhsr rerrrds in accorihnce with such Rcguldons;

to rccommcnd ec<unhcrf for appointmnts to b mado by tho Vic+
Chanccllor affsr a report from the ftculties cmcrnod;

to conbol the Univcrsity Libnry, to fiieoo Rqulltiors rogarding its
usc, and to eppoir a Librrry Committee rmdcf thc gorcral mntd of
ttc Acadc;rric @uncil o mrn4c ttc aftirs of ttc librry;
to rssign subjctts to tre fiflltics;

to assign Each€rs to thc facultios;

to Ptomote rcsparch within rhe Uaivenlry, irchding tbo
cstablishEcnt of a Roscarct Council end to call for rcpcG oo such
nscarch fiu the pccoos anployod thcrcon;

to otgrsiso !r! hing in the Univcrsity ud control thc engr8slnctrt of
tcactcre; rnd

such othcr porryers ad dutico as may be assignod to it un&r ftc
Stautr,
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32. JTrqp 5hrll be a Rescarch Advilory Council (RAC) l@M W rhe Vico-
Chaoccllu or his rcEiue! as thc .psx bod1l of thG Rcscarch Ilwlopm.ent
CoIl (RDC) as prcscribed I the University Grant Coomiasioo (UGC). The
Executive Council sball aooinate otber mcmbcrs, as pcr thc UCC
GuidelinEs for the Establishmeot of Researh and Dovelopent Cell in
HiStGr Educatio{r tn$insifi s.

Tll€re sbll bo a Poc+Graduttc Bo{d to Eo[ibr dl Post Grodude
prcgfamme portaining O admission ad ereludiotr. Tho Post6radrure
Boad Sall havc thc followiug mcmbcrg namely :-

(l) thc Vic+Chanccllor;

(2) six pcrsons ftom aooagst tho hofossors 8rd h6dr of D+uucnts
of PostfuuEe departmons of the lJniversity s.l€cbd by 60
Acadcmic Coucil;

(3) t*o mcnrbers of lhe Academic Corncil wto are not Professors or
Hcads of DcprrtncnB of tho University olcctd by tte Acadrmic
Cormcil;

(4) four pasons who mry or may not bc of rtc UDiversity to
bc nominared by the Vico{lunccllo4 and

(5) one meflD.r of lte Examination Committ t o bo rrminated by tte
Vice€hancsllor.

Subject to thc provisioos of this Act, tte Statutes aad fte ftiunceq the
Post4raduslo Bosd shall have lfe following powcrs and drliesr

(i) to rcoosuacad to drc ActdGttrid Counoil lhc pdtern ofPost{raduate
courscs, tbe oxarninations to Do held for such oouncg aad fieir
rwisior;

(ii) to agovc th trricuh and syllabi for thc post-Gmduarc oouses
and to modi& drcm, ae deared necsary, aftrr conridcring tho

rccoomen&ticos of Boerds of StEdios;

(iii) to recornmand to thc Exccutivc Council for th€ institution nod armrd
of frllo*ships, scholashiPs' p,rizcs, hooorary dcgrtcs aod othcr
lwt ds or odrq aca&nic distinctions; and for Instituting and

coaforing of dogrec, diplomaq titles, c€rtifcatcs and other

acsdcmitdistitlctions in 6o Po,st-Graduate courlcs o! tbe beis of
craminadons and for tho wlrhdrrwal of tllc samc;

(iv) b mako rccommcndatiom to tho E ecutivc Couacil 6r tho

insitotion of Mtssorshlps, AssooiaE Proftsss$iPs' Assi$ant

Proftssorships or othet pocte of teachcrs required ftr rhc Post-

Gradue C;utsc sd for tho recogrutioa of petsons rs tcarh€rs of
tho Univccsity for uroh courses, aod rcgrrrdng 6cb cmolumans,
dutior and tcrurs srd conditlorc oftheir ssrvic€s;

to lloolnmc,fld to ttlc Acsd@ic Courcil the conditioo$ for tLe

edmissioo qf sudcats !o Post- Gladudc countrs 8Dd to rftake

regulciorc for thir ffindencc and pogrcss;

to m& Rqutationl with regrd lo thc nsidsneo and ilisciplino of
sordenE in fie dr?srhcnts and thc afflh&d collogcs ud institutions

inpartins Post-fuuar cousos atd for thc pmmotion of their

hcahh urd wetfre;

io msle rccommeldrioas to OE Et.cutivl C-ouncil rcgarding rte
atlocrrion of fimds to rho P6t'Graduatc DFpartmcnts End Collegcs or

tnstitutions m Centncs engrged in Post4radure councs or research;

"ta 
t" tnt iiUratl*, l"Uotubrieg and mus€urns ostablishcd by the

Univccsig6

Post-Crradude Board 33

Powers aad dutics of 34
tho Post{raduatc
BoErd

(v)

(vi)

(vii)
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Urder4raifudo
Board

35.

Powen rd Dtri€s of 36.
the Undor-Grafuate
BoErd

(viii) to reviow tho worts of tb post Oradulte DAartmcnt ud Gotlqcs
or InsriEtions or Ccnlrcs cosac?d in post-Gnduate cowt€s ald
rttcarph, asd to call for e report thcrinn and ro lakc aI $qpc
Dccess{y for rhc impmvcmctn of tho *andarrls of rcselrlh atrd
Cachi4g ald orhet aftfos tfErcilt;

(ix) to msiricr the measuros alggretcd by thc Acrdanic Couacil oo any
puer affcoting the academic wo*. of tho UniversiS and tro ogess
F "i* on rhcm; to Eotrsida any mfrer r*ed O it ty te
Executirr Couroil ot thc Apodcmic Couaeil and to s$oit ipoft
fierton to the keqrive Council or thc Acadcltb Aouocil d thp
casc msy bo;

(x) to app,rcvc tlro pmcls of rte errrmhers for post-Gmduate
Eronitrrtions, with or wlthout nodificatious, adm concfrlerdry rh6
recomoendations of tbe Bmrds of Serdis urd to modif tle eame at
rry time aftcr consultatio r with the Boords ofstudios ooncqil€d.

(xi) to appoint cmnittocs ad to fr &eh Ems of refercnco in rcgand to
any mater.withh the jurisdiction of thc post-&rduato Board.

(xii) Such odrcr ponrers and dmie as nay be arsigled to it uo&r tlrc
statute.

Thcrc shall be al Undcn Gnfuc Boad b monitor all Undcr Gndrure
programmes pcraining to edmisrion rnd erraluetiur. Thc Under Grrdue
Board shall bavc thc fol lowilg mcrnterq namcly;-

(i) thcVice-Chancelloa
(iD &rE pcrsoos tom urong the Psofosson and tLe H€ods of

Departnents offtc University soloctcd by the Acadenric Council;
(iii) tftree Principab efoctd by tle Acsdemic Coutrcil ftomlto rffiliated

colleges;

(iv) thrce pcrsons who mly or may rd bc members of thc Acadomic
Council, nominsted by tlre Vice€hmcolbr;

(v) ten pcrso,B to be olcctcd fiom amongst tfie terclors of thc affilidad
Colleges; and

(vi) ouc membcr of t[e ExrrDilation Comritt* to bc aomindcd by the
Vicechanoclhr.

Subjecr io the provisions of this Act, thc Stahrtcs and the Ordinaoces, dre
Undcr€raduan Bmnd drall haras tlp follm,ing porrus and duties, nrmcly r

() ro rccommcnd to rhr Aodcfiric Council tho poern of U[dcr-
Gradurre couflleg frc exanindiono to bc held fon sr:pb cqrscs, aod
their rwision;

(ii) to appovc ttc curricula and syltrbi for thc (hdor- Gradub courses
end b modiry th;m wlrcr,tin rccessrry rfter considaing thc
rccommcn&tim of Boards of Srrdicq

(iil) b rccnmmend to 0rc Exocltirc Council for the insriorion d ssr.d
of & owshiF, rcholrsrhips, prizes, honorary degr!€s md othcf
surrds or orhcr adouric distinctims md for iastitufing rnd
confuring of degrcts, diplonaq tides, cstifrcstGs srd other
acadtmic distirctions in thc Under -Gndure ourscs oo fia becis of
cxarainatioas md for dte withdrawal of tfto tamo;
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BoardofStudies 37.

(iv) o moke rccommefldations to rhe Bxecutive C.qmcil for the
institutiotr of Professorsbips, Asso€i8te nofessorshipq AssisEot
Pmftssorsfiips or otlrer postr of teaclras rcquilod d 6c Unaer-
Graduate Coursc rnd for the rccognidoo of penons m teac,hers of
tho Univenity for such course, aad rogardiag thcir emolumentg
duties ad erms ad condftions oftheir sorviscs;

(v) to rocommend to ttc Acadcmtc Council the conditions fm the
admission of studmts to Under4raduate oourscs and to make
regulations for tlrcir attendance and progrrss;

(vi) to nalcc Rogulations with rcgrrd lo thc rcsidcnoo and discipline of
stu&nts ir tte doportmcnts and tho afiiliatod colbges and Colhges
or Instiartions or Contq imparting the Undcr-Graduae counos ood

fo'r the promotion ofdrcir health and welfaro;

(vii) !o make rccoorrcndations b the Exmutive Couacit rsgarding
allocation of flmds to thc Under-Gradude Dresrtllcnn and
cotrstiirc rt Collcges or Insritutions or cetrtses engaged in Under
Grsduab cour.scs or research; ond to the librfrie, laboratories, and
EuseuEs establishcd by &o unive,nity;

(viii) b rwisw tfte wo*s of thc Under-Graduato depoffin€ofs ad
Collegee d Instituiiofls or Ccatres eogagod in tfiacr- Araaure
courses *n l rmearch and b Glll fq' a |Eptrt tfierEon 8rd to uto att
stEp8 neccssary fur tlre isrproveurcqt of the irhndards ofresea* and
tcaching and odre afrairs therei4

(ix) lo ooasider the measurts srggest€d by tho Aoademic Council on any
mdter aflocting the acadcaic rporft of tbe University rtrd to lxfsss
1! *i"y. on tlrem; te coosidor sy mattcr referid to it ty 6o
Executive Council or tte Acadernic Coucil and to submit rEDorB
lhereon to the Executive Council or fte Academic Couacit, as dro
casc mey bc;

(x) to approyp tho pancls of the eraminers fo Undcr Gradute
E:ramioations, with or witlrout modifio*ions, afu considering dre
recomrneodatione of tlre Boards of Studie rrd to modift the sanc at
any lime after consulmion witt 6e Boords of Studics concerned;

(xi) to appoint commieca snd to trix thcir terqs of rafercncc in rogad to
any matte,r within thcjnrisdiotion of thc Uoder-Graduatc Board

Every tcadriug Dopaftrcnt ad CeflEE shdl haw a B.oard of Sudies whiclt
shall be the framing authority sf all ac€d€,ftic progrqmes ond cunicda of
the respootive dcporhcnt snd contr* Eaoh Bord of$tudics sholl ooasist of
fre folloudng m.emben, naraoly:-

0 Head of tre cqccmed Deparunent or Dirsctor of - Chnirman
the concemcd centrs ofthe llnivcmity;

(ii) All thc faculty membes of the oonoemed - Mcmber
departuefi

(iii) Thrce pcrsons r,vith qualificarions in the Branch of . Member
Study elected by the Academ ic Couacil;

(iv) One Expert Consulhtr, not oomectEd with the - ireater
University nomineted by tlrc Chsirman lvith lho
ap,proval of tLe Vie&aocclbq
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Powcrs urd Duties of 38-
the Berd of Strdies

Finance ftmmitec 39.

Rmctims oflhe
Finmce Comnrittee

(v) Subjcct to tho pi,or approul of thc VieClraocc[,0r, - MeEbGr
tng Boad mdy ofiBElt other Expert or Ertprrtq
vttca neessary, on ady mllrcr wfrtin tO fetd as
Spociil E,eert

Subjed !9 flrc povisiom of ttb Act, th. Stuei and rhe dinmccs, crch
Board of Sodies rhrtl harn ttc blowing powors and ilutftx, namely:_

O to nuke rccommerddioos to the Post4adrute or 6q UndcrG-9*F Boad, rs rto casc may bc sbout rhc pem of coruscg
ormiculu4 rDd syllabi to bc hi.t dowD fr rtiffcrint.colfses and thi
oorlitratims to be held for arch courscs od to mnt<c
trcqrncodlti@ fq rwisfun of oourscs, syllabi, currioia od
oxamioaions in so frr ds they rchto b thc fioE of tlc p[ficular
depaftmot/c.ntu or banctr of rardieg

(ii) o prtparc md, whsl ncoessry, rcviso ttc pancl of azrinen for
difrcrcnt exminations frr subnnissioD to the Examination
C.ommiuees; rnd

(iii) b oonsider any other mrtbr rcferrtd to it by the poct Gradude or
Under Graduac Bos!4 ftc Acrdemic Corncil or tho Exocutivc
CounciL as fhc cr* may bo, md to sub,rnh ! Fport to thc rrdrority
concomcd upon thc mattcr so Gfcrod.

Thcrc slnll be a Finmcc Comnittse of tho tJniwrsity colsi*ing of thc
following mcmbcrq namcly :-

(i) Tho Vic+Charrcollor as Chairman;

(iD Registar;

(iii) Two rncrnbcn clcctcd fl,om thc Court foar amouglt its tnambors;
(iv)

(v)

Two mernbcrs olec{ed by ttc Exeortivc Council fiom its monb.r$

Tcro_nctrlbcf,s ro bc nomiurted by tlro Stmo Gonanrmott, onc from
thc Finmcc Dcparurent ard thc-othr fronr d* fiil;"Iil;*.,
Dcparmeuq Oovernnont of Assut;
Finance (*rd 466suntr) Offiocr as Momber Scci6a,y.

40

(vi)

(v0

Tbc firnctions of tb Finance Commiaea strall to u follou6:_(i) b cil.mim fto amEt hrtgEt csimates and b giv€ advioc and
srggwtion to thc Ex€cutive Council ther,con:

(lt) to oake rccornueodaions !o ttc Bccutive Couacil rclatiug to tbefiEnc.s of 6c Uaiytlliqi
(iiD ! aminc cr-e.V propmel for acw opaditorcs involviag a sm ofmmy.- oroeeding n.peos oDG ltlfi md to advbe th€ 

-ExecutivE
Co,uncll lbcrpon:

(iv)
(v)

o rwiew tlrc financhl pocitim of tho UDiycrsiry poriodioaltfi
to sugges! in gcoora[ thc ocom for ths improwmcot of tho fiurrcial
pocition of the Univcrsity;

l-yia ryd: gf ryy for alt srrff of rhe Univcrsity so rtat they
coolttm to tb Stab Govrmncot nrlcs md polhies ai rcport o te
Bcantive Counoit;
to d;al with soch dt.r mEtt€B rrlstitrg to thc financial ,ndtrrs of ttl€
University, as may bc prcscribcd by thc SU,tcs ma Oa-iq;.

(vii)
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Seleorion

Commiccc

(viiD

4r. (t)

Q)

(3)

The Committeo Crall sit et least tsice r ycar, and all rte orpcnAiUrrcs
ofihc University drall bc phccd bofom thc Commiteo.

Thcre shall bo a Soletion Coamittec for makiog rxommcndations
to lhe Brccutive Council fm the lpgoirttn€nt of Pdws,
4!ry.irtr Prufcssors, Assistant Ed"srq Roeisil, fnoancc
Officcr, Colrtmllcr of Bmrr'rations, Ubradsn, p.e"ty irg:,rr"rr,
Dsptfy CoeollcT o,f Eromimtims and dcr omi:crs of dre
Utriv€fsity as may be plovidcd for hy tho Stanrcc consistiag of tlre
folowing mcurberq naurelyi

(i) Ihc Vioc4hanccllc as Chairman of thc Sclection
Comrnitlec:

(iD tlur€ persms rct holding any ofEco of profit undrr tbo
Univenity of wllom onc is b bo aominetod by the
Ctrmcolhr, onc is to be nmioated by tre E*ecrtive Couacil,
and tho o6er is to bc nomlnated by the Acadmric Cormcit

(iii) ttn Rcgistnr shrll bc the Mornbcr-Sccrctsry oftho Sefecrioa
Commiueo, orccpt fm the Sclocfion fuiitF for the
ap,poitrtmoot of Rogisfiar, and in such a case tic Vlco-
Chancellu chall ooniooo onr person as I\&nba Sccr!@y
io consultatim *ith lho Exeoutiw Council,

ln making rccommenrhtions for the appointnont of Prrofcssors of th
Univcrsity, the Sclectiolr Coumittec shdl havc rtc Head of th
Dcpstnent conoeraod, if hc is a Prrfcssor, one Prcfcssor of thc
D6p0fim€nt to bo nominaEd by tho Yice-Chaaccllor, rnd two
porsons not i! tlrc scrviccr of tto University to bc nominatcd by the
Exccutive Council out of a pael of rct lcss tlan five ngmcs of
persons recommendcd by thc Acadernic Council, nto have specific
knowledgo of th subjce for-rrtrich the Proftcsor isto bc sslc.te4
In naking rGcommemddioos fo the appointmcnt of Asooiate
Pmfesson or Assistant Pmfossors rnd othcr teachcrr of the
Unirrersfu tho Eclccir-on Commitaa thall bo mastiuEd with fis
I{cad of tho Doprrtneut cooocmed, ono Professor of tlrc DGpstnent
to bc noruinmod by ttc vioc Chanccllor, and tslo pmcns tI) be

nominatod hy th€ E{ccJtire Corurcll orl of a ponel of not l6s than

five names of pcrsong recquncndcd by thc Aoadomtc Corrneil boing
pcrsons not oDmccted with trc University, who havo specific
&nowledge oftte subje.S for which thc teacher b to bo solc{&d:

Provirled rhirr vhere the Execuive Council prtoposcs to
make an apointnat othcr*ise than in ordcr of mcrit arralgpd by

the Sclogtion Comrriuoc, tho poS of Professors, Associac Profcssors
and Assisunt Professors, it shall rccord iB rtasons in writing and
submit them to thc Charellr, who nry appmve the propooat or
r€tum it to tto Executivc Council for rcc,osirhrrtion. Afor
reconsidcruion, if ths Executivc Council dcsircs to Flsuo its
orlginal prcposal, it shall rd€r thc mattcr agdn to lto Chaoccthn for
his decbio whi:h shall bc fioal:

hovided furtto. that, vfrse a Sclegion Conniroe
recomrncnds to dre Exccutivc Cortroil tho namo of mo perron ouly,
ad ftst Fson ig not arccfhblo to thc Exoortivc Cqucll, thc
Exooutivo Comcil slull rGco.d ib rcasore b *riting for not
acccpting thcir reoomm€ndrtion and dirwt tho Rogiour o rdvertisc
the vranry again and convcrrc a meting of thc Solecim ComDitt€e
for mrking a fre$ reommcodation, and in doing sq communicate
to cvw membcr of the Selection Commftrco thorcm, as rccoded
abow.
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Faoulties 42

Powers of Faculry 43.

(4) Where an rDpointD.ot is b bG mado b e t mporary vacancy of
teachsr of fire University, the appoinhn€nt shal te ogdo, if the
vacancy is for a pcriod of one )rcsr or more, oo the rccomrao[ddiod
of tln Sclcction Committcc in rccodaoce widr the povisioas of th
preccding substions md oo ad-hoo appointmcf,t shall be nadc by
tho hccrnive Council.

(5) If a mber of thc Set*tlrn Committco is rrorbtc to !U.d4 hg msy
*nd bis oginion in writirg to dre VieChancellor, md sucn o,pinh'n
sball bc t km into con*lcrdion by the f.ommiuee in making its
recommendations.

(O If dre Executive Council do€s trotrcF any of the lecromncoddions
of the Sclcction ComrBitea it shdl rcfor dlo rder b ftE
Chanccllr, sffiry cleoly the rwons for aot agrcaing witt the
Seletion end thc declsim gvon by the Chmcrillor
ttercon shall be fnal,

(7) The E:recrilive Courcil shall constime one or mot Cmnittees for
making rccommeodations to the Exoeutive Counoil fu rppoiltoe,rt
to othcr admisistrative posts tnd ma,y prcsoribc ftreugt Ordimncc
t}s poccdure and metbods to bc followcd in ruking such
r€c{rEmefldatioo&

(1) The Uaivcrsig srrell imlude rle Faoulty of Humanities, Scieocq 1aw,
Agriculurc, Commecg Mansgomed, Mass Commroication,
Envircmentel Sciencq Indinn Fim Afis and sr,h orher Facut6es ss
may bo ptscnlbed by rhe Statdes.

(2) Eact ftculty shall, subj€ct to thc contrcl ofrlre Academic Couocil, harc
chargc of tcachirq, the courscs ofsfudy End ftc rlscarch u/6h including
delivery of corsultancy services in such subjisE as may be rssigned to
srcl fandty by t]re ordktarces.

(3) Each faculty sbatl consist of,-
(i) Tho Hcads oftho Departnents;

GD St!fr teac.hers of subje&ts assigncd to lhc fulty rs aay be
appoirded ro lhe faculry by thc Acadlrltic Couneit;

(iii) Such tcachers ofsubjoce not assigned to Ore facdty but have, in
lhc opinion of tbc Asademic Corryil, an imporratfi b.adng on
ths€ $bjects:

ProviM that a tmhcr so etrctcd shall hold offc, for a
pcriod oftu'r yean fom the dde of hir clactlon;

(iv) S(.lch otrrct persms rs may bc appolirtcd to tbs frailty by fto
AcEdrmio Comdl on eccouut of heir possessitg ogert
koowledge in a subjcct or cilblEct assigned to fte ftrrrtg,

Subjcct to the pcov'rsions of 6is Act, caeh &ctlty shrll hsve ttre foltowing
powrrs, tr. ely:-

(a) to cestilub thc CommittE6 of Cours rnd Studies in Deprtmene
sssi$e{t b iq

(b) b rccommend to ftc Aoademic eomcil the counrs of studics for the
dlfrercn:t cx@ioations EflEr cmsulting tfie Commi[ecs of Coursc urd
Stdfrs;

(c) to recomrnend b the Acadcmic Council, der consulting tho
Commirees of Courses grd Studies, tte names of 0re cuminers in
subject assigned to the &oulty;
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(d) to rcoommend to &e Ac.dcEic Couacil flra conditionr br &e srrild
of Degrcas, Diplomas anil othcr distinstions;

(e) to oncourage, subject to pdor approval of thc Acadomic Courcil,
resoalch in srbjecf assigncd toth;frcruItlt ed 

:._-
(0 to doal wilh aay odrcr mcrq rcIirred ro it tD, tbe AcEdcoic Cormcil
(a) Ihac shall bo a Dirmtor of each Gna,s who sha bs rspoasiblo fortho due obscrvanco of thc Statuteq O.ditranccc-aJ-Legshrioff

rclrting to the Ceune. tle or shc shall-bc tt" B*r"rtre Oiiics ofthc
Ccntre ard shf,ll prcside tt its meeting

(b) The Dircgor of ech C€ote shall ftold offic€ for a period of thrce

tr ry f +ry1"y by tbe Execurive Council fr& mongur Ore
fmrixsoryAssoci& profcsson of the University,

(I) Therc shall be a Shrdcnts, Advisory Courcil which <hrlr sorsist of
lho following memberq namely:- -

(i) The Dean of S&dcrild Welfrre as rhe Cbairma4
(iD lt€ Dfuector/ Deputy Director of Students Welfarc as Ex-

officio Tteasuru;

(iii) Prcsidcnt and S€re ary of tfie University fe&hcr8,
Associatio,n;

(D t*q&q Vice-Presidcut and Sectetnry of the Universitygtudentd Union;

(v)

(vi)

Principdls of rhe Affiliatcd and constitrrcnt College+ if rny;
One q!en1from each tachiag Faculty of the t ai!,ersity is
o be elec+d as paescribed bV rhe Smrtiq
Six strdonE, orc from each oftfte fivc activities mentioned
below who havc shown outstanding p.rlb--d i" th;
lgllouing activitics, are to be nominrtcd by tho Vico
Chancellm, narmcly:-

(a) sports;

(b) Natioml Scrvico Schemes;

(c) National Cadet Corps;

(d) C,ulunal activities;

(e) Art and Literature;

(0 Specialty abtedl

four fomale sNd€trs to be nominated by the Vtc+

(vir)

Strdeats' Advisory
Counoil

4t-

(viiD

(ix) the Director of Spoft rd lrlD,sical Educrtion, ifoqyt
(x) the memters of tlrs Students' Adviio,ry Ci:uneil shall elect

from amongst thunselvcs ths Seorehy-of tte Co,.,"cil;

(xi) lvo nrembers (onc female) &om Jagmnath Barmah
University AJumni (to be mminatcd- by thc V:ic,e,
Chmellor).

Thc tmn of the members of thd Studefts' Advisory Courrcil orher
than eo<-offroio msmbors shall be ono year,

(2)
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Functions ofthc
Shrde,nts'Advisory
Coucil

46-

UnivorsityFund 47.

Acootrg and Andit 48.

(3) Thc quorum of a mcctiug of 6c StudEnB' Advisory Couucil, thc
nrlcs of prmcdurcs and oondrct orf buriness to bc followEd d a
meeting the pdiod within whioh a meeting shall be called, and srch
other nrttlrs as EEy bc prescribed $t tho sfme:

Pro/ialcd thd m stdent shtll bc etigiblc to bc or cordinrrc
to bc a mcmtcr of tho Sude,nt# Advissy CoDcil mlc66 h is
onrolled as a studant. A Etndc{rt ncmbcr shatl ccrso to b€ such a
monbs if ho ftils to pn!$ at lts ncxt Uniwrrlty Bramination.

The fiuctions of hc Stdents' Advisory Corncil drall be as follovs:

(i) to m.ko rcoornmcoddbns to thc Drecutive Coucil and thc
Aoadeoic Corurrl b tho tlators dcstitrg tho stud€ats' cGporde
life of thc Univcrsity in so fir as it oonccras tha sudmE Etrd thc co-
orriculat actlvitics;

(D all rules aftcting disciplioe, welfur, sports, library, Manrgcmant of
Hoetctrs, c:<tto8io wct, sochl work, sdrdens' hcal6, N.C.g
Nationrl Scrrricc Scheme etc., shall be placcd befbrc tbe SMcnts'
Advicory Cwrcil fa ils vic,ws beftrc the Erccutive Counsil takes
ary decislon;

(iii) the Vico-Chanccllor or any authority of thc Univcrsity mry ask for
tho vfrrws of ttc Strdcrrt{ Advisory Couocil or my mstt
concanring thc welfare of strdcnts;

(iv) the Chairmrn of lhe StudcntC Advisory Council shall be the
audtority to dacide wMrs a matEr does or docs not conccm $e
studsrB;

(v) dro Sudffi Advisory Counoil shdl fum€ its o*r rulos of hrsimes
and shall submit drc samc b tbe Erccutive Couosil fq conEidcrdim
and appmval.

(l) Th" Uniwrsity shall havo o Fuad lo be knowa as "Je$nmth
Barooah Univcnity Fnnd" to which shaU be ciedited all ir furcome,

ftos, finos, contibutions, donations, Ioars and advarces fiom ary
odrcr sourccs,

(2) Thc Univasity mey elso crda, by Ordinanc.e mrde on this behalf,
on€ or Dqe scparate speial finds for lto Edminisrrttion of
cndoqmootsr trusts or o&cr gnna for spocifio purposes.

(3) The Statc Govcrtrmcot shell" for tho purposo of this Ast, conbibutr
anmully o thc University Frmd so rs to cneblo tho Univcrsity to run
snoottly and oltroicotly.

(l) Thc annual rccoturB rad balanoc shcet of rhc Uniwrsity sball be

emparcd undcr the dhction of lte Exccutivs Courcil and shall be

submitted to the Compfoller urd Auditor Gocml for the purpo* of
AudiL

(2) The Eourt wlreo adited by Comptollcr md Audibr Ge'ucral shall
be submittd firurg! ihc Exccutive C-ouncil, to thc Lrniversfty Cou$
the Clrmcclhr and to rhe Stm Govornmcnt urd lhcreupon, dre SEtc
Govemment strdl tr$lbh ttc ssnE in thc Offioial Gazarc. Tbe
B<*otiw Council qh.ll also submit !o ttc Crurt on or bcforc sucll
date es nay bo pracribGd by thc $aurt, a sEtsnmt oftho fiDrncirl
estimates for thc eflsuing ycar.
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StshrtgB 49.

Framing of Stautes 50-

(3) Tho amual accours ard tbc ftral estimues rhall be corsidered by
' ' 

rhe Corrt at its amual mcoting and the court mry pa33 rmftdi(E
whorcoa and communicarc thc ssno to tho Bxccutivo oounoil

(4) Srch ArDual Stsement of Accotmts shall, together with copics of the
' ' ardit rcporg bc Eblod bcforc AssEm Legisldlve Ass€dnbly'

(5) Thc Finanoc Committrc of the University slralJ gondyt har-ycarly*' 
tutcrml udit md drc rpctof suc'h audrt shall bo submircdo tho

Stitr Gov€rament f ogulsrly-

(6) Notwi6stf,nding anythrng contaircd lTml1l fte StrE
'-' Go"**oot snal u*o frtrs, "s 

doancd noccssary' to ordsr an

audit ofthe accounB ofthc Univcrsiry'

an The e',nual budtGt cstimstcs shall, affer ths Bxecutiw Council
* " i,iiriiltL]-t""a""Lr.a to rL c[ancEn'or' statc oovcromcut and

atl-mtr bcrs of thc Corrt rt least fifteen days beforc thsy are

sttboitEd to the StBtG GoYdirdrent

(8) Tte t nivcrsity shall obtein pio app'roft fi"t.6: IP* (Bt'dset)

'-' ;;.rt;io? u,u st"eG""-t'i*t rot opcning ar1 account ir a

Nationalizod Bank or any olhct Bank' The operdion-of suclt Accout

;;il; J"l";fu.v shsll bc' as per ap'provali accorded ftm time to

timc, bY the oid DcPrrment

Subjcct to tte provisions of thb Act, ltc Stditss may provide for dl or any

of thc folbwiog maters, trmclYr

(i) inuoducion of Chaiq

(ii) the conftrmert of honorary Dcgees;

(iiD the Institution of FcUoc/$iP!' Scholarship, Exhibition and Prizes;

(iv) the terms of offioo, the mcthod of appointnsnt and lhe conditions of- ' 
scrvho of the offioss of th Univorsity;

(v) rhe &signation urd the pwers of fte ofrccs of the Univorsity;

(vi) thc constitutio, powers add duties of thc arnborities of thc

thivcrsitj,;

(vii) rhe esablisttnent ofllostels 8trd thek maintenance;

(viiD rhe constiMon of Pensirms, Insunooc and kovidoat Fun& for thc
' ' 

bsrefit of tfie ofiicen, tehcrs, clericrl and otlcr srft'

(ix) the maintsoanc! ofa rtgi*cr ofrogixerrcd graduaos; and

(x) All maErs, which by ftfu At{' arc b be or mty bo pescdbcd by thc

Struttcs.

(l) Subject to fre pmvisions of lhis Ast and with the 4prwal of dto

Couri. he Excdutive Council may makc StatuEs for thc pnloso. of

*tlt g 
"rt 

t 
" 

e*isiurs ofrhiiAg and in respect ofthc followiag

dl6!tters, narncly :-

(2) Thc rLaft Sta$res or draft amendmcots may be rynrov{.o1
r.orO+ ot t i""t"a by t}Q Court in fiG maona trcninefr povid
thrt no &afr Stltrtcs or draft aoondmenls to St&dos- with fiaancial

f-,pfi*:", $dl bc rmendcd wi6ottr furttcr rcfqcm b ths

Executivc Council:'
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Ordinances

Reguhiom

51.

52

(i) cvery draft of thc StaIte Propoc€d by tho Ers$iVc Comcil
tall bc sttb,miu.d to lhe Court for consideration. Tho Court

shall consirlc wch a d[aft Et ite noxt me€ting. Tho Coufi mry
pass thc Statrto or mly tmqtd it or may rcturn tic Strh,fie to
irc nccutive Councll fct rc'considerationl

(ii) uy &aft of a Statub Proposed by thc BnGoutivo Council and

rcjeccd by 0ro Cotm dralt be submiucd !o tlrc Chanccllor,

wto may rcfer it brck to thc Court for rccmsiddion;

(iID overy Staoe parscd by ttc Court shall bo submit&d to tho

Ctrmcottr, wio may give or witlrhold his conscnt or rc*r it
bact to the Court for rwnsidecation;

(iv) a Saafio passcd ry $c Court shrll have no vrlidity until it
has been osooEd to by thc Chaocolloq

(v) any membcr of lhc Court msy prtoPos€ m thc Excodivc' t 
Council rlre draft of ury Stafiics' and tbc Excotive Comcil
shall submit zuch proposod draft to Sc Court with its

co0.Dtnb.

Subje€r b tho provisions of this AsL and Statutes, drc Exccuive Councll

oey taro" &dinaaces rc povide for atl u my of ttre following maltora

asmoly-
11 

- 
rhe admision of sludants to rhc lJnivcnity and thcir enrolmad as suctt;

1;i1 rhc cowsos of mdy o be laid down fur all Degrccs and Diplooas ofthc

Univtrsity;
riiir lhc corditions unda which rlr students shall be admittod lo thc Degrec

"'" ad Diptoma courscs, thc ccmrindions of ttlQ UniYEFity and lhe

cliglbility for the Dcgrc* utd Diplomas;

19 rf," 
"onanUt 

of resid€occ of lhe !firdcrrts of fie Udversity;

(v) rEoEtrition of tk HGEB

1yD the qualifiing ettcndancc rcqulred in the vrious oourses;

(vi tre e*enskrn of te*tring in any sdtable €ente wilhin ttc SEto by
* ' '-' 

means of Univcnity extension tccnrcs or othcrsl

(viii) the cmolumqre and conditions of scrvicc of teachcrs of lre Univcrcity;

(ir) tho ft€s to bo ohargod for surdy in thc Univcrsity md for admission

to tlrc Exx[iDslioDs, Dcgr€cs aod Diplomas of thc Univasity;

(r) the formation of DopErtmenrs of tcrcting in the ficultios;

(rD thc cdrstiortion, powxs and duties of tbe Boar(s of tho Univoreity;

(xii) dre coorfud of o."rinaiou; and

(xlli) all m&rs s,hie.h by fris Act or lho Storts are to bo or my be

povHed by thc Ordinmcou

(l) Subjeris b thc prwisiors of lhis AcL $atutcs rnd Odinanccs' cndt

of tlc autsid* of dro Uniwaity nray make Roguletione conais&trt

witr this Aat trc Strtrteg md ttc Hinances fc thc prpcc of
carrying out trc drdos ard fu cxorcisiog tto ponrurs assipcd to the

authority conccrned undor this Ac! thc Stetutco md tlre Odinanccs.
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Affrliation

Acts or Procecdings

not to bo iwalid bY

reasons ofcsrtain
irrcgu larities

Chancsllor's
decision to bo final in
certain oalbrs

53

@ Withor F{odicc to t gcrcrEliry of fu prtooding subsoction'
such Rcgulations uray prcvide for all or any ofrhc followiag maser$

namoly:-

(i) numbe of memblrs rcquircd to form a quorum;

0i) alt nrtqs which at' roqnircd to bo pcscribod by ttc
rcgulations undc this Ac! S*ar"rcs or tto ffiiraaccg

(iii) alt mattEm solcly oonoerning the agthorities aad not

otheryisc ptovidcd for by m uodcr this Act' SEtttos or

Ordinanoes.

(3) Notwilbstanding anything contained in preccdrng subsectioN, tho

Exccutivc Corfuil 
-may-dircct, 

cltcept thc Corlrt, ro nuks such

arne,ndmeuts and annulmeos of my regultioos frEdcd by thc

authority in srch manner as it may specifr :

Providod that f,ry aftority which is diesabficd with sudr

directions of th Exccutivo Cumoil may appcsl to tho Cholocllor'

and the decisions ofthe Chancollo glvo in the 4peat shall be finaI'

After 6e commmcement of tfiis Acq rny Coltoge or Insdfixion aPPlying for

affiliation to the University shall satisry the Bccutivq Couneil'-

(a) 6at 6e Colhge *all bo undor 0re managomm of a drV csrstitued-
'- c"r;;- B"?y, which shall imlude atleast tso tEpr€scnt'fiv€s of

th; *"hfrs stili of tte Colloge or Institution, as lho casc may bo'

including the PrimiPal;

O) trd rhe hod urd builrtingl 
"f-ftt 

C.IFSP or I$titution' aslho crse
-' 

-y Uo, *a tu eguiPm;t for Esrning th€r€in are sde$Iste and

srrihble;

(o) thst thc st€oglh ed qualificstion of tho rorching,st4 trc $fficiert

for the *rr*1 to bt impartod in the Coltoge or Inctitution and thd

the teaure ofdrc ofrice ofteaching sleff is reasoablg

(0 rh* adc+ate artangemcnr shall be mrde fa lho vro&re" disoipline

ard suporvisioa of its studail$

(c) that dre financiat rcsourcas of the College or-hstitutioo are adequatc

''' ;-;. F""isions for it* conthued tDrirrcnluoo Ed ofihianr

worting,

(0 ttat tlre afEliariou of fto Collegp r In'sittrion stgUlot afrect the

cduoational faciliti€! Fovktcd d otrsr Co[egcs or Insdortioos in the

umo ncigbbourhood.

No act or proceedlngr of thc Uni*rstty or of my urthority or Corrmidoc of

iil [ir"{ii; Ji,ilue iuvalirl memti tv reasms of tlrc^*isEnoe of 6nv

;;; ;.-;1";;o rr*ng tt'-";ffi or bv non-of tho hvaliditv of

thc elestiono noninatorL appoinrmunt of aoy of its mcmb€m or by rason of

-y L*gut"rity in fto mamer of choocing t member'

Whcncver erry queslion arises 8s to wfiedrcr Eny- Pcrton hss b€€a duty

elected, appolnted, ot*, o, i'iin"r"a aq or is tititlud to be' a membor of

;;;#i6iioav orou Uni'"#tv orwlcttrcr-aav.decjsion of anv of

the Autrqitics or of rrc vicciisrJrL of rhc University is in corforoity

;,idil;;ril su** *a trt" oa'e1cee.' the question srll be rcfcned

io tt" iX*."f fot whose decision shall be final'

54

55.
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Dolcgation

Tnnsitry
Provisims:

56.

57.

SuQicct to thc prrovisions of ttis Acq tp vice-Chncollor, wi6 duo qprotal
of ttr Chncclhr, may dclcg* any of his poncrr o &tica cotftntd upott,
impo6.d by or under lfih Act, !o {r Ofiicq utrdcr hb dlrect adminisrnfivc
control.

(l) AII post of Jagannrth Barouh Collcgo (Atsooonous), imludittg tht
\trolnt po6t$ shell bo tasftrtcd imnodirely O thc Iagnnnatlt
Barooalr Unircrrity *i$r cfictl ftom tho d& of conmenccmcut of
this Act Fur{h€r, oe, podtr *all bc crcrcd as per rcquirernent wirh
thc apvrl of rhc CrorBrmrt.

(2) The existing Eaching ofr of JegEmatt Berooah Collcge

Gutononors) qrnlifiod !o Esch iD lte Lhhcrsity ghall bcpome

Hring rtrff of tlrc hgsuudt Baoah lroiwrrtry rs pa rte
tilEitory provisim of thls Act Thc unqrulifiod baching strfi, if
any, may be frnsfantd to ncrby collcgcs.

(3) For Assochle Profcason who wish to b Promoted to Pmfossors,

thcy mun go thrmglr lhc pto,pcr sclcctira of Prcfossorship, as prr
Uniwrsity Ormt Comi$iofl (UGC) grridolincs ePplicablc fq
appointEcnl of Profcssors in a Uoivcrsig urd not throuS[ Crrcer
Advanccrnant Schctne (CAS). TlEy *Ell bc comidcmd as frcsh

Eppointmcntr, roit scrvirx nrlcs rpplicable for Univcrsity pofcssors

at th€ timo of lppoilrncrt full tc oosidcrql

(4) Ponsioo mmcrs of all cxi*ing Eachittg lnd non'tcachiag stalf of
Irgrnaat Barom[ Collegc (Autononous) lEdcr both Old Poosiotr

Schcmc (OPS) ard Ncw Pcpsios Schcrn€ (NPS), rs tbe caso nay be
shell bc prmted and canicd over uodcr thc financial jurisdiction of
Jagmnalh Barooatr Uninersity. For pcnsiofts' 0rc whdow for optiag

for tho rourc of Accounbtrt G€ncml, Govemmrnt of Assam 6
Jaglnmtr Baroqh t nivclsity will t€mstt opcn for up to two l'Gm;
afftr rhm perio( Jagarnadr Barooah University shall bo rtsponsible

for thc pelmtrnt of pensions. Hotevcr, if any A'*saiatc Prcfcsor is

sctccti is per Unir/crEity Grant Commission (UGC) grridelines for
tte Univenity, hc shall bc goremed by thc service condition of the

Unirrcrsity.

(5) TtIc agp of $Pqannudim of ffisors shall be as Pa frniwcity
Grurt Conrmission (t GC) ircrm!.

(O From thc de of commcnccmcnt of thc Jagannath Barcoth
tlnivctsity Acq dro Govcruing Body of tle adsring Jagafitaff

Barooeh 
-6ncg9 

(Auommous) shdl occ to ods, and {te
&tccufivt Cowit unda scction 2E ad ahcr sturory bodfots'

foracd undcr s.c'tion 24 of Jagernadr Brooah Univcrsity Acg $dl
fimctio as thc txccuivc body of thc Univcrrity'

(7) Thc Churcellor shdl" within threc rmths from thc d* of the

eomrrrcm rncflt of this Aat, shlt appoint m such tctms ood

conditions as he dEcms fig a porson to bo thc Vicc4haneellr' For

this purpooc, he nry constituo an Advisory Boad as pcr UDiversity

Grant Commission (UGC) gtidclftrcr.

(E) Tbc first Vicc€hsncctlos .hatl, widrin a poriod of thrcc monrhs from' - 
drc datc of hls appointoant or wiflrin such longpr pcri"q 

-mt
oxcccding six rtroEihs fu fu d'r" of his appoht mt as tht Vice
ChrnccUir, may by notilicdiotl, dipct and rrittr dro assifinoo of a

Committce- coniising of not mort than six membas nominod by



6538 THEASSAMGAZETTE,EXIRAORDINARY DECEMBER12, 2023

tho Ch!rcclh,r, oase drc fu* Sddrci, dfu itrst @iniiiiceo.ind'thc
fir8t R.gulltion eo Aaned to cm into ftircc with oftct Aom thc

d*c of-suotr public*lol as if rhcy *trc Aarned ot mrde rodrr thc

prwisioos of thc Act rclaing to thcm.

(9) Thc fir* Vi:+Chrncctlor Satl wiftin thrc mofiths or withiu $'oh a

longer pcriod. not acceding six montlu rs thc St&
,"i Uy t otigcario, rlirca, ftom thc datc of amin-s inq force of the

ftri'Situr", sc firs oditurcd .d lho IL$ Raguhiot' causc

tmgpotot t to b. nldc for con$iruting thc first Couft, lhs first

Sffi Colr*il, the Iirgt Post'GEeEd Boad in accodancc wilh

the fwt Rcgultiots.

(10) TIre Sre Gorcrnrnent sltdl W notific*ign in.ho O'ffichl Gauna'- ' oppoim a rldD, d oo ad from such dat', thc auttroritios of tbe

6i".nity c"*itin t"A under scciorr 24 sball commarcc ocrsising

the powers and dutics corforrpd upon tftern by or undcr this Act, t]c
f[st SElrlcs, and thc first Regulationg,

(t I) Th€ ffiil Sfitutcs, lho first Ordinanccs ard tc first REgulstions ofthe
Univasity shdl rtmain b forco until new Stahrtoq new diarnces
end new Rog;ulations arc rnrdo undcr tfio provisions of &is Act

( 12) The first Vict-Chincello may, subjet b tho sanction of tho

Chancellor, appoint srrh adrrinistrstivc mini*rial and dhcr shfras
hc decms neccssary for giving dect to the provisions of this section

wift pir approval of the Croremment

(13) Notrritfisanding thd all ttc offcrrs and members of the ari orities
coost'rBttng [ro Uairtnity hsvc trst been rpointsd, nomiEd?4
choccn s elece4 as 6c casc may bo, tbe Univcrsity shall bc dctoed
to have cooe into exisErco @ and firorn the dxe m which ttis Act
comes into fqpc.

The cxisting Courcils and Boqds of the lagmdr Barooah College
(Autonomous) shall rtoain fimctinat till the fcmation of tte eamo

by thc Vice-Chancelhr.

The first appoinucnt 58.
of Regisuar

59.

(11)

oftbe
(l)

(2)

(3)

(4)

(r)

Notwifrstmdbg aryrhing coitained in this Ao! the Precat Princrpal of fre
College slrall hold thc poo/pcitioo of Rcgisfia or ar6r otha madstic /
administdive post aecmea aPgopriate to tho rmt status and qr.ralification

Appoiumeol of
Teach€rs

incumbent.

The tescher of the Univcrsig may be appoimd by tho Exccutive

Councit afur comirering thg recommcnddiom of a Selsction

Committee consisthg of the Vic+Chancollor rnd suc'h othc'r persou

or petsons as pcr dlcs and regulations ofths Univsrity.

It€ scldcity of tte tcachcrs in te inrgrared D.gr€. asd Pos-

Orafode course slnll be oaimincd as per aorms'

Thc headohip in thc D.Partmcat shEll rotaE Evory two ycul mong
thoco rvho art oligiblo fur it
Thc Univcrsity sholl not ctlste aay poot witholt prior approval ofthe
StaE Govcrnmont

A,il poc of Jegamdl Barooah Cotlegp (AutotroDous) and J'8p"'th
BaB;oah Univcrsity hcludiog dro v8cafi postr shall be tlnsfarrcd
immedi*cly to d; Jag@aft Boroooh Univcrsity with cfiect from

the dato ofcommenccrtr€trt ofthis AcL

Exisring Teacher and 60
StBff
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Statc Gotrcmmellt's
Powcr of Supavision

51.

(2) Tfie odrtiry bocber lod raff of thc J.gamsft Broooh Coltcge
(Aulonomous) arri Jacrmrdlr Baromh Uaivmity ehdl con$ihtb a
epocial cadro widr re4ct b thch scrvicc dnditim at 6ro thc of
tlrh appo intmeats.

(3) All srhry ard pcasion mrtterr of thc trcat sd p6st tcachcr d
staJf of lrganndr Barooah Collcgc (Autmomous) (now upgnded to
Jagannath B0sooah Uoivcrsity) shall bc handlcd by thc Dirqdst of
Higher Educatio, Assam.

(l) It at my timq tho StaE Govarment b of thc opinion tfiat rycoial
roasons oxis that tho affairs of thc Univcnity ale not managgd in
finthcrancr of lhc objcciw of the Univcrsity for which any ggart or
donaion is spocifically na& by drc Sato Oorraamcnr, publio todios
or individualg or rhat thc Uoirqstty Puads aro mis4pnopriaed c
Disappli€4 thc Srare Goverruacnt may indi{:ate to tbc Executivo
Couacil srrch matter in rcgard to which thc St* Govcrnocot dcsiros
an e.ralantio md crll upoo dtd body within rtasonablc time to
oftr ruch explenation as it may deoire to offcr, with afiy Proposd
which it may dcsirr to nrkc.

(2) If the Cormcil fails to ofEr any erglanation or make proemt(9
whir:lr, in the opinion of the Strte Govcrnstcnt is o arp

rmsatisfactory, tbo Stato Govffnmetrt may issoc such instsrrctions es

nay appefi to thenr to be necesssry ard &sirablo in the

cirtumsances of tro caso, md tlre Erccutivc Council shall give

effcct to suctr instruc-tbns

(2)

(l) If, at ary tinc, it appcars to bc nccocsrry srd expedicnt in fre
o,pinion of the Stato Gwernmeng the Stgt! Gowmmont may, with
prior oonsultation with tho Chencollor, by a rotification ErblisH in
flro Oftioial Gazette, suspcnd all or my of &c powers of lhe

Univosity as provideil in soctiqr 6 and olhcr pourcrs as ney be

ancillary to such powors and talrc over rll tr aty of llc powts of
managsmcnq fimcionr of su& arrltoritles or offic€rs including
holding conduct and ruperintcndcncc urd manage.mcrt of, and

appointnmt of any porson or suthority in oonncotion wi$ any or
mor€ examindiotr or publkldr-on of lhe rcsult of any suci
oxmrinaion or to any mrlnr fucidatal th€toto for such paiod rs
may be specifcd in ffre ldificatioa and may bc oxacisod ty tbe

Sarc Gottrnment, if and wfien noccssary, during such pcrioq in
such manoer and firough such offccrs or ardhority as mry be

oonsidcrred fit by ttc Stalp Gorernment.

Pmvisims of Orc Srsfirtts, Ordlnocc ard Regulations trmcd udcr
ihis Act rclating to any mc or m(xc of ths mr$orr refencd o in tho

prcccding sub.scction nny bc unrndod for my of the puposes

E sofioncd Orcr€h in snrch nrsracr rt nray bs dccidcd by tbl State

Govqfficnt in prior comtlhtim with ltro Chrnoellor and shall uftc
cftcr acccdingly for tho purtrosc of orccising tho porrrrs undcr

the prcceding subscdio.

Emergency Power of 62.
tle State
Govemmc

(3) TtlG Statc Covcrumesrt may cmstintE o Advisory Commiurc
corsisring of d l€ast tir€6 Frsons wto, in tlrc opinio-n of tho Strc
Govemmcnl arc cminent educati@isB for advising th€ Sb

. Goverancnt h ffc matEr of di*harging thc pourc,rq dtlils'
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InteQllt6tn n

Rcmovd of
Difficultis

fudioas rnd rcoonsibilitios iu rtspect of which arel poumr arc

dcn ovcr by ft; Sanl Govcrnment urder suEsectim (l) of fiis
scdion.

63. If aory dispute arises os to tbe inuprttdioa of rny-of E nrovirkrr of this

e.t, in iiup*m- $w by rtoChancclls ehall bG fiDd ald blndllg to

dl conocrncd.

64. (t) If uy diftrorty arises as o rtc first osrtitdioir e rcoslstimtio of
' ' *ii"Ut*,y of thc Uni"..sity afur thc counencacc of this lct

or-cfifirrise in givins Gfhot b the Eo'virions of ttis AcB thp $e
Govcrnncd ,.&, b! odEr, rlmovc thc &'ftrutks rs danred

messary for the PrPosa

(2) Notwirhsunding all thEt is contained l" -tt a4 any d!ffiqltr 9r
diryutc *.rto.d @ 6c Univosity +d.l bG fistdd to b 6e

Viir-Chancallor in otiq to provide i solution' in cosuttation with

ftc Chanccllor.

In a[ soch ndtets, tte Chmccilorr's dccision shal be fiml'

GEETANJALI DAS SAtrflA
Secretary to the Governmenl ofAssarr!

kgislative @artment, DisPur.
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